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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

IN THE MATTER OF:

SOUTHERN ZONE, CHENNAI

O.A. NO. 199 of 2021 (SZ)

Sri. Shankar Narayanan Bala Krishnan,

Telangana and Ors ...Applicants

Versus

State of Telangana

And Ors ...Respondents

years,

REPORT FILED ON BEHALF OF RESPONDENT NO.6

I, R V Karnan, IAS, S/o Veeraragavan Rajagopalan, aged about 40

Occ: Commissioner, Greater Hyderabad Municipal Corporation, R/o.

Hyderabad, do hereby solemnly swear and state on oath as follows:

1. It is respectfully submitted that, I am working as Commissioner

of Greater Hyderabad Municipal Corporation (GHMC), Hyderabad.

As such, I am well acquainted with the facts of the case and I am

deposing this report based on the records available with the

Respondent Corporation and in view of the orders dated

10.11.2025 and 09.03.2026 of the Hon'ble National Green

Tribunal, Southern Zone in OA No. 199 of 2021.

Commissloner

Greater Hyderabad Municipal Corporation
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2. Placing on record the details of all the earlier status reports filed

by the 6th Respondent before the Hon'ble National

Tribunal, Southern Zone, Chennai.

i. Report filed by the 6th Respondent, dated 07.10.2021

ii. Report filed by the 6th Respondent, dated 07.12.2021

iii. Report filed by the 6th Respondent, dated 05.03.2022

iv. Report filed by the 6th Respondent, dated 29.03.2022

Green

v. Additional Report filed by the 6th Respondent, dated

25.08.2022

vi. Reply memo filed by the 6th Respondent, dated 25.08.2022

vii. Status report filed by the 6th Respondent, dated 23.11.2022

viii. Report filed by the 6th Respondent, dated 17.12.2022

ix. Report filed by the 6th Respondent, dated 08.03.2023

x. Report filed by the 6th Respondent, dated 04.08.2023

xi. Report filed by the 6th Respondent, dated 21.11.2023

xii. Report filed by the 6th Respondent, dated 18.04.2024

xiii. Report filed by the 6th Respondent, dated 12.07.2024

xiv. Report filed by the 6th Respondent, dated 28.01.2025

xv. Report filed by the 6th Respondent, dated 12.06.2025

xvi. Memo filed by the 6th Respondent dated 09.11.2025

xvii. Report filed by the 6th Respondent, dated 09.11.2025

Commissioner

Greater Hyderabad Municipal Corporation
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3. With respect to the allegations of the learned counsel for

applicant noted at para no 13 of the order dated 10.11.2025 of

this Hon'ble Tribunal that -"in the process of MSW treatment and

disposal, the issue of fly ash management has not been

adequately addressed," the following details are respectfully

ii.

i.

submitted:

The fly ash generated at the Waste to Energy plants are

captured at the Bag filters installed as part of the Flue gas

cleaning system and is handled as per Hazardous & Other

Wastes (Management and Transboundary Movement) Rules

2016 for disposal at secured landfill at Dundigal. The Operator

of the Waste to Energy Plants submits Half yearly reports to

Telangana State Pollution Control Board on compliance to all

the conditions in the Consent for Operation including details

pertaining to flue gas system and test reports for showcasing

that the flue gas parameters are within the limits. The latest

Half yearly compliance report is enclosed as Annexure I.

Further, the fly ash is tested at third party NABL accredited

laboratory to verify its compliance with the limits prescribed

under Schedule II of Hazardous & Other Wastes (Management

and Transboundary Movement) Rules 2016. Test report for the

month of January' 2026 for the Waste to Energy Plants at

Jawaharnagar and Dundigal are enclosed as Annexure II.

Commiseioner

Greater Hyderabad Municipal Corporation
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